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1o uE CUHTRA AD. TUTSTRUTIVE TRT BUNAL
3 CRIMNCIDAL BiNCH
. sy DELHI.

oA 2897/92

Jew Delhi this the 18th day ~f May,1999.

Hon'ble oiri 5,R.,AdA1 €, vice Chairman (2)
Hon'ble Smt.Lakshinl swaminathan, Member (J)

Mukandi Lal

s/0 shri Randhir Singh

Station Superintendent,Delhi

Northern Rajlway,Delhi

R/0 17-A 5P Mukherjee Margd,

Delhi-6. . .Applicant

(None for the applicant)

1.Union of Iniia
Through the Secretary
Ministry »f Railways.
ailway 3oard,
v New Delhi.
2 2.0hri R, R.Kohli
Director astablishment(G?)
Rpilway Board,New velhi.
3.5hri Fa an Kumar,
5r.,DO3 (R2)
Northern Railway, )
isllahabad .. Responients

(ny .«dvocate Shri c.L.ohawan)

0 R DU R (ORAL)

(Hon'vle Shri S.Re. Adige, vice Thairman (2)

.prlicant setks considzration for promotion to Sroup
A Service with reference to nromtion ;iveﬁ?his junior
Shri Pawan Kumar, with consequential henefits.
2. None appeared for the applicant when this case was
called out, althourh it had been heard in part on an ~arlier
date, and was at Serial M.l A7 +he reqular he-rin: 1list tndav.
3. on 17.5.99 nroxs counstl Shri c.B.pillei h:d appeared
and had sought adjournment on behal f of argaing counsel Shri

KNR Pillai who was stated to be busy elsewhere,

4, part

As this is a 1992 case and had heen heard in/ and was

1isted at Sl.No.l of the regular hearing list today, we,

/)
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therefore, proceed to dispose it of after perusing the material
on r:cords and hearing Shri Dhawan,
5, It is not denied that Shri Pawan Kumar was promoted to
Group A Service in 1986, Thereafter consequent to the orders
of the Delhi High Court in LpA No,220/19%1, the seniority list
of Traffic Apprentices, Direct Recruits and rankers were
revised, and the rcvision was completed in 1989./Pu§sUant to
the r vised seniority list, review DPC for promqfioﬁ were held,

\

but as pointed out in paragraph 4,10 of r-spondents reply,
although applicant was placed senior to Shri Pawan Kumar in
the rovised seniority list neither he nor Shri Pawar Kumar
were | coming within the 2zone of consideration for promotion,
G Meanwhile as Shri Pawan Kumar already stood promoted to
sroup A Service, and was to retire shortly, respondents E;E;é;
on humanitatian considerations 7id not revert from the promoted
post consequent to the revision in thevseniarity)but allowed

hig -~ o "
to retain Group A post till the dat of) retirement;31,8,93,

7e In the facts and circumstances of the noticed above, we are
5 On
of the opinion that this does not give applicahtLenforceable

legal rijyht to claim for promotion to Group A service from
the date Shri Pawan Kumar was promoted in 1986,
8. In the result, 0A warrants no interference &nd the same
is accordingly dismissed,
TN ;

Nb ALY J— W 0{ L4,

(Smt.Lakshmi Swaminathan) (s.r. adige
Member (J) Vice Chairman(a)
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